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IN THE CENTRAL )MINISr:TIVE TRIBUNg. 
C(1TT \CK EINCH :CJTTACK. 

ORIGINI APPLICATIOI NO:84 OF 1994 

Uate of decision; 2nd M8rch, 1994 

G.Mus91ih 	 eee 	 Applicant 

Versus 

Union of Indie & Others 	 e spondents 

(FOR INTRJCTIO) 

1. Whether it be referred to the reporters or not? N0 

2, Whether it be circulated to all the Benches of No. the CentrlAdminitrive Tribunals or not? 

(H.RAJnNt*)RA3PP) 

MNBER (ADMIN LTRATIV) 
02 MA q', 



1 	 CEtTRAL ADINISTiATIV TRIBULpL 
C(YTT1CK BENCH:CTJTTACK 

Original Application No.84 OF 1994 

)p.te of decisi'jn:2nd 1rch, 1994 

G .MuSaliah 
	

Applicant 

Versus 

Union of India & Others ,• 	 aespondents 

For the Applicflt 	... MIs. Aswini Kumar Misra, 
3ashthhusan Jena, 
uasanta Kumar Dash, 

Jayedev Sengupta, 
B .Acharya,Acvocates 

For the aespondents 	000 

CORN: 

THE HONOJRAELE MR.H.RAJENRA PRA D,r3ER (ADMN.) 

JUD GM NT 

H.RAJENDRA PRAj), 
N±MER( AD MN.) 

It is mentioned by Mr.Aswini Kumar Misra, 

lerned counsel appearing for the petitioner, that 

Criminal proceedings are in progress against the 

applicant for the s8me lapses which form the basis 

of the departmental proceedings.He rnentins that if 

the departmental e nuiry and the cr minal proceedings 

continue parallëly,he wo1ldp1t to unnecessary and 

avoidable embarassment by way  of disclosing his defence 

prematurely. Vide Annexure-5,the Railway Bord had also 

clarified the Situation to the effect that the  

deparutental proceedings Cafl be continued only so long 

o
f  as the court :oes not take cognizance an offence.In the 

1% 

instant case a cognizance has not only been taken  by a 

court 601 Criminal proceedings are said to be in an 



it 

2 

advanced stge 

2. 	Mr.':ishr8 1s prayer for quashing of the depr6ental 

proceedings is not agreed to,It is, however,directed that 

all further action in the departmental proceedings against 

the applicant be deferred until disposal of the criminal 

case against the applicant.The applicant shall be  at 

liberty to agitate his grievance,if afly,at a later stage, 

Thus,the Original Application is accordingly diso sed of 

leaving the parties to ber their own costs, 	 1 

MEMBER () 	ITR .' IvJ) 

02 MAR 9' 

Central Administra. ive Tribunal, 

Cuttack Bench/K.Mohanty /2 .3 .94 


